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Judgement

R. N. Singh, Member (J)

1. In the present Original Application, the applicants are aggrieved by the action
of the respondents in not granting him minimum pay scale at par with regularly
engaged/recruited Government employee.

2. Learned counsel for applicants submits that the applicants, who are initially
appointed as Lab Technician on adhoc basis vide orders dated 25.03.1994 and
18.11.1993 respectively in the pay scale of Rs.1320-30-1560-40-2040 for five
months. However, suddenly the respondents have changed the entitlement of the
applicants and have granted consolidated salary on monthly basis. The applicants
have prayed for the following reliefs in the present OA :-

"(i) To direct the respondents to grant minimum pay scale at par regularly
engaged/recruited Government employee holding on same post as lab technician
to the petitioners w.e.f.01.07.2009 in view of W.P. (C) No.8476 of 2009 decided
on 22.05.2009, W.P. (C) No.6798 of 2002 decided on 06.11.2013 and W.P. (C)
No.717 of 2015 with 35 connected writ petitions decided on 28.03.2017 passed
by Hon'ble Court High Court.
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(ii) To direct the respondents to grant all consequential benefits like arrears, pay
and allowance to the petitioners with 15% interest.

(iii) To pass any other order's as may be deemed just fit and proper in the fact
and circumstances of the case.

(iv) To award costs."

3. Learned counsel for the applicants further submits that for redressal of their
grievances, the applicants have made representation dated 27.03.2018 followed
by reminders dated 20.03.2019 and 05.02.2020. However, the same have not
been considered and disposed of by the respondents till date.

4. Shri Hanu Bhaskar, learned counsel, who appears for respondents on advance
service, on instructions, submits that in the present matter the Lady Harding
Medical College i.e. respondent no.2 & 3 have no role to play and in fact it is for
the Ministry of Health and Family Welfare, Government of India i.e. respondent
no.1 to take a final decision, and the respondent no.1 requires atleast three
months to take a final decision on the said representation.

5. In view of the aforesaid, without going into the merits of the claim of the
applicants, the present OA is disposed of with direction to the respondent no.1 to
consider the applicant's aforesaid representation and reminders and to dispose of
the same by passing a reasoned and speaking order as expeditiously as possible
and in any case within 12 weeks of receipt of a copy of this order.

6. The OA is disposed of in the aforesaid terms. No costs. Pending MA also stands
disposed of accordingly.
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